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'Report -1 on the visit of Dr Vinod Aggarwal, Special
Rapporteur, Central Zone, NHRC to District Jail
Tonk, Rajasthan on 20" June, 2019.

I visited this District jail Tonk, on 20% June 19, to
understand the living conditions of the prisoners and under-trials
and see whether rights of theirs are being respected by the local
jail administration or not. I also wanted to see the steps taken by
the higher authorities at the State level. In course of my visit, I
met the Jail Superintendent of District Jail. The prisoners and
the under-trials, also met me during the visit to various wards.
Based on the information furnished in the inspection format,
copy of which is enclosed as annexure, and scrutiny of various
related documents, I record my observations as follows:

1. History of the Jail

The earlier record of the establishment of the jail is found
but said to have started as the cattle form of some Nawabs in the
nearby'kingdor'ns much before independence of the country. As
the jail has been established long back, the building is in very
bad condition. |

2. Land, Campus and Buildings, Capacity & Present
QOccupancy

The premises are spread over 19 Bighas and 9.5 acres and
there is sufficient land is available in the campus, for renovation
or new construction. The age of the buildings is about 170 years,
as built at the time of kingdoms but not as per the model prison.
The entire jail, can house 400 male. and 20 female inmates, but
at present, it had 251 prisoners which include 63 convict and
188 under-trial males and 5 female with one child. At present
occupancy is about 62% of the capacity.

The flooring is of cement, or no hospital and kitchen had
tiles but they have also become very old. It is suggested this
building should be reconstructed as early as possible, new
modern jail be constructed.
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,,‘3. Administrative Staff. A statement showmg the
'sanctioned strength and in position personal with vacancy is
;gwen below:

Sl No. Designation Sanction Posts | In Position | Vacant |

l | 1. Superintendent 01 01 00
2. Asst. adm officer 01 01 00
3 Jailor 01 Gl 00
4 Deputy Jailor 02 02 00
5 Head Warder ' 06 06 00
F 6. Warders : 32 ' 31 01
! 7. Senior Assistant 01 . 01 00
8. Junior Assistant - 01 00 01
9 Junior Accountant 01 00 01
10 Fourth Grade 01 01 00
11 Driver 01 01 0
12 Medical Officer ' 01 01 - 00
13 Nurse{male) , 01 01 00
14 sweeper 01 01 00

15 Washer man 01 01 . 00
16 Barber 01 ‘ 01 G0
: : Total 53 50 03

1,
'From the above table, it is quite clear that there is no under-

staffing and measures are required by the State Government to

- create positions of social workers under a senior sociologist and
| psychologist. The Head warders, Warders, are inadequate for the
‘ ‘capacity of over 400 inmates in the jail. As per BPRD norms the
' jail should have hospital of the capacity of 20 beds and team of 4

- doctors for upkeep of the 420 prisoners. The posts of trainers for
the inmates with rigorous imprisonment to work in industrial
' units, has to be attempted. Educators or education coordinators
"and association with NGOs are also now a need of the hour in

' this jail. The jail Supt. didn’t mentioned about, posts of Video =

- conference and computer operator. These posts are now required
. and are to be created and persons be appointed on regular basis.

About 38%under-trials {78 out of total 205} have a detention

 - period of less than three months. About 70 %( 144 out of 205) are
. in the jail for less than one year. Only 9%.of under-trials are

under detention for more 3 years. A detailed report from the state

- administration can be also be called for. It is felt that the report
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‘may come out that most of the under-trials remained in jail
because his/her case is pending for want of hearing or
adjournments sought by the attorneys. Even remands are not
being granted on video conferencing, as facility is yet to be
arranged by jail administration. Provision of guard for taking
under-trial to court is a major handicap which delays the trial.
Use of videoconference is an answer but not done to the extent
required.

6. Right of food to convict and Under-trials Prisoners:

The scale of diet includes 550/500 gm. Wheat flour, 90/60 gm.
Lentils, along with 100 gm. of potato and 200 gm. of green
vegetables and 200 gm. of jaggery makes it a about 3500 calories
on average with 60 gm of proteins which is reasonably a balanced
diet. In the morning at 7.30 am breakfast in which tea, Poha/
Khicdhi/ black gram is given. At 9.30 am lunch is seved with
Chapati and dal/ kadhi. in evening tea at 3.30 pm alorig with 2
pieces of bread is provided. In dinner at 5.30 pm green
- vegetables, potato and chapatti are given. On weekend sweets in
form halwa/ kheer i is given. If this menu is provided without any
leakage, there could be no incidence of mal nourishment in the
jail. The important part is that in actual practice the food to scale
is provided or not, is to be seen by local Jail authorities, the
District Collector and State Jail Administration.

a)  The food is prepared in kitchen in the jail for preparing the

- food. Chapattis are made manually by convicts and under-

trials. There are no Roti making machines but LPG cylinder

and burner are provided for cocking. The cooked chapattis

were lying on the floor of the kitchen. The kitchen had very

few modern facilities and washing of food articles is done as
done in-older times..

b}  The kitchens have no chimneys, 2 exhaust fans, no fly proof
automatic closing doors. The Kitchen floor was so dirty that
it was difficult to make out whether it is made of
impermeable material or not. No containers of stainless
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steel to keep the chapattis and the prepared food. The
1000s of flies were seen in the kitchen where food was being
cooked.

7. Water Supply and right to water of the inmates.r

The supply of water is not sufficient, although provided by
plped supply. At present water quality is not been tested. The
| water is available, not as a piped water, but by means of bucket
rand it is required that piped water in the toilets and for bathing
é‘and cleaning of clothes is provided. According to the jail manual
' water used for drinking and culinary purposes should be
' analyzed once every quarter and bacteriological examination on
request No such test appears to have been done in recent past.
. Jail in-charge should ensure that samples are periodically sent
for required examination and analysis.

. 8. Sanitation, Personal Hygiene & Clothing.

The jail authorities have given information, that there is
only 1 cage latrine in each ward and all the toilets are non
. sanitary type and most of them are in working conditions. The
~cage latrines are there in place, but not as per the requirement of
jail manual. In each barrack and night time there is only one WC
in the ward. Each ward should have at least 2 cage latrines
instead of one, based on number of inmates in each male ward.
- Water supply is scanty. As clarified, here are no flush latrines.
'Needs an improved version and increase in number of cage
‘rlatrmes is required need. Although it has been ensured that
toilets are placed on impermeable floor, higher than the
surrounding ground and but the sun’s rays can't easily enter the
: toilets, but the rain water is kept out. The outside latrine, there is
no protection from rain water as they are open from above.The
' prison don’t provide for covered cubicles for bathing @ one for
:f eVery 10 prisoners and don’t have proper arrangement of privacy.

Clothing is provided to each convict and under-trial inmates
as per the jail manual scale. None of the prisoners complained
- about the non provision of clothing although most of convicts
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were found wearing other than jail cloths which was pointed out
to jail authorities. The jail administration ensures that each
prisoner washes his cloths once a week. But when only 2 sets of
clothing are given how once a week washing should be
considered enough especially in summer months. Accordingly
each person need to wash one set daily and wear the other one.
All the wards, the number of clothing wet or dry were hanging in
a disorderly manner. I feel enough clothing by increasing the
norms be provided to convicts and should be compulsorily asked
to wear the jail uniform.

10. Industrial production and payment of daély wages to the
prisoners. |

This district jail, has been there for quite some time but
does not have provision of industrial productlon at all and on 63
convicts are there in the prison. '

11. Educational Facilities to the prisoner, whether conwcts
or under-trials.

The prisoners or under-trials have the name sake options for
Yoga and completing their education. There is very little space for
Yoga and there is doubt of under-trials allowed to appear in
exams. |

Recommendations:

1. The major part of building is very old, about 170 years. It
was built as a cattle form, and building is in poor condition.
The flooring of cement is damaged. The district jail although

- not small but require reconstruction. The toilets are old
fashioned and can’t be really|converted in modern and
sanitary ones. Till new jail isconstructed this present

. campus need to be maintained better. The no of bathing
spaces and toilets are much lesser in number. It is felt a new
1ail with bigger capacity, and hospital, should be build, with
20 beds hospital which should replace 4 bed ward.
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;2. A modern kitchen with sufficient faciﬁties as per BPRD
norm is the need of this Jail. ‘

'i‘ a. For proper cleaning, with adequate no of taps and

disposal of waste water. '

) b. Fly proof automatic closing doors must be installed.

l c. There need of stainless steel storage and serving

!] utensils must be made available along with modern
facilities like hot case or closet for keeping cooked food, |
fresh and safe.

3. Cleanliness was very poor. Some sort of training program for
jail personal, convicts and under trials emploved for food
“cooking, is the need of hour. _

4. There was demand of potable water by the inmates. It is felt

that a R. O. Plant may be installed at the Jail Premises for

making the clean drinking water available to all inmates.

Especially this part of state has high fluoride content in

| water. _

5. Lighting is very poor in the jail. Needs to be improved

o drastically. ,

|‘6. Supervision of sociologists and psychologists, who should

| become a bridge between the reformed convicts on

| completion of their terms and their getting reabsorbed in the

| society in general and the confidence of entrepreneurs

specifically to be won for at-least 5 years after their release.
i7.  The Jail authorities should arrange for those under-trials
who want to complete their education or vocational training
of them. o |

‘8. The creation of posts and comments about it have been
described in para 3 of the description part, which is very
important for implementation. |

o 4 \1
| Dr. Vinod Aggarwal

Special Rapporteur
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. INSPECTION By Dr. VINOD AGGARWAL, SPECIAL RAW%RTEUR, NHRC
CENTERAL ZONE ..
| Date.20-06-2019
1. NAME OF THE PRISON.- District Jail Tonk-Rajasthan.
2. SANCTIONED CAPACITY OF THE 420 (400 Male + 20 Female)
PRISONERS.- |
PRISONERS PROFILE.-
2.1 Actual Strength of the Prisoners.- 420 Prisoners

2.2 The details of the prisoners including undergoing life imprisonment and under
death sentence. ' |

Convict- Undertrial - Total-
(Break-up of total strength) 63 1138/01 251401
Male- 246
Female —05/01(wg 01 w=)
Total- 251
Lifers- Oo

- Death sentence- 00
Rigorous imprisonment-34
Simple imprisonment- 23
Detenue- 00
3.3  Daily average strength of the previous month.-  91.60%
3. ACCOMMADATION.-
~ Area of the Jail- 19 Bigha almost
Age of the building- No record found(sarel @ G979 @1 qGT T g B)
Status of Building- to.what extent the provisions of Model Prison Manual have been
complied with in Terms of location away from congested location, location of various
biocks at a prescribed distance from the perimeter wall, separate enclosure for the

femal ward etc. keeping the principles of safely and security uppermost in mind?.-

mﬁmaﬁmmﬂﬁﬁlaﬁﬁﬂﬁmﬁﬁﬁﬂﬁiﬂwm/aﬁﬁ@%ﬂ
AR §REl @) guw ¥ O ¥ R 9 g dwke o ¥ g < o R

Problem of scepage, Leakage etc. Lighting and ventilations.- No
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Institutional arrangements for repair and maintenance .- TREE & AAWSTTER AT

& 7 Tafmin evam 37 TR R R seR e, SRR S e’ W § | adee
ﬁﬁh%m-maﬂaﬁmmmw%l

~ Number of Wards/Barracks-10 (09 Male Barracks+01 Female Wards)

_ Nll‘lmber of Specml Cells -10 Cells '

: Any other provision-Nil

f 3 1 ARRANGEMENT OF SEPARTION OF

. Under trail : , . :
| , foarede, gar 94, wfger 99 31
| Y'tQHHS prisoners | Jrh—qud IR/ a1 H 45 @ Wl ¥
Woman prisoners ' ﬁ“" !%IaSil% | 9T 7 o élﬁw‘ A j ESERCH]
) : : grdh ¥ quve IR /3 g
Mentally sick prisoners ST 2|
Drug addictsSuffering From infectious
: dlseaseslee TB. etc.
4. STAFF : :
| . . . : ; d B Rerct
; SlEll’lCt'lOIlCd strength (in various categories) :;E gj 5 b _W
Abtual strength (in various categories) NEEGECEEEE 01 o1 | -
T8, T, AT 01 01 -
Adequacy of otherwise of sanctioned and e o1 Py A
avallable staff Steps taken to fill up vacancies iq qu e gi 02 01
Tcrm & conditions of service & employment et T fge 01 01 -
! ‘ ] ] . ING TS 01 01 -
of all categories of personnel keeping the e T 01 - i
service and morale in view — has any f‘;%‘?ﬁﬁ gé | gé -
ob'ective and dispassionate assessment of the e 32 31 01
! J P tatt =
'siervice' conditions vis-a-vis operational | o gi gi =
efficiency been made if so, what are the :‘f T 81 31 ~
| RN 1 1 -
finding and what corrective measures have aw ' 53 s0 | 03

~ been taken.

 5.1. HUMAN RESOURCE DEVELOPMENT
! ' h
Institutional arrangements For training of ~ difeTRal @ warial o gi yrearery

: PRITR & fAdemear 4wl #) il #s
@ v of T ey ERi 2 |

OffICeI‘S and staff in various

CategonesDuraﬁon of traning for each

'cat : S @ <R dfeat B gy vy ®
egory Arrangments of the content, quality N
_and 1mpact of tranmg on correctional qIEY W9 U¥ 999 e Surels #§ IR

o



behaviour inside and on rehabilitation of
convicts after release Need for further
strengthening
5. RIGHT OF PRISONERS .
6.1. RIGHT TO SPEEDY TRIAL
. No. of UTPs lodged in prison
Men -183. Women-05/01

What is the average Duration for which they
Have been lodged in Prison? What are the

- contributory factors to delay in Disposal of
cases ng UTPs? Specific suggestions to reduce

this duration?

6.2. RIGHTS TO BE RELEASED ON BAIL

No. of petitions pending in the trial court for
disposal | | |

No. of cases where prayer for bail has been
rejected but the advocate concerned has not
yet communicated the reason for rejection
No. of éases where the bail amount is high

* What dre specific suggestions to improve the
situation and register expeditious-disposal of
pe-n'ding bail applications |
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" 6.3. RIGHT OF CONVICTS TO APPEAL afved e @ 14 @ @ e AR w
. o wRIFEeEE HRITR R ue el g
What is the composition ol e w PR el & awa Rel

Ofthe state senterice Review Board e wirem ® |
The shorting of sentence rules 2006 &

!Ncg. of cases pending for review , _
' e & a9 @l 14 9d @) g worn

‘Duration for which they are pending & o i oy Y SR @R TR SR
reasons for pendency qd Rerd o) & wae yvgd fosar wimm ©
'Sﬁecific suggestions to expedite disposal N WIW%W %ﬁ g‘ﬂg € T Pl

Proced!ure followed as per guidelines of
NHRC and section 433 crpc
Whether meeting S S R Board is being held,

i Mention dates
6.4 RIGHT OF CONVICTS FOR
PREMATURE RELEASE/ PAROLE /
REMISSION |
 What is the composition of the State g Re /Rer /e gg s Sl
| : : sard ¢ B SIS W YRR Ud ARV 'Y
1 Sentence Review Board . No. of cases PRIFTER & waF f aem 3| SR ¥

- pending for review Duration for which o &y §91 B 20/30 /40 fRaw frafa

: ? - : R Rer fear 9@ 81 4 &1 BRAE A
they are pending & reasons for peridency B N N

' Specific suggestions to expedite disposal e/ fady wieE ey oirar 8| wwa g
Rerd /e &g ura §fRRal & gevor sifdeia

Procedure followed as per guidelines of NI NN

NHRC and section 433 CrPC Whether

meetmg SSR Board is being held, mention
- dates

6.5. RIGHT TO FOOD .

- Scales of diet for various

1
|
|
I
i
|

¥ frog dfegt &1 sifde g alaw
oc Tﬂs‘i’ & S B #fe 7 smfe §fRal @)

Storage of articles | e wa - 2 sfeat = R e .

Arranéements of cooking and distribution of ~ a1 BIE BT A YUB | Hel™l &1

food

Mean of food provided to the inmates

%

~ Categories of prisoners

P_rocur.ement of eatablres efc.

\0



Does tﬁe kitchen ha_ve the following-

1
il

111

1v.

Vi.

Vii.
viii.,

iX.

Xi.

A modern chimney regardless of the
type of fuel used,

Sufficient nﬁmber of exhaust fans ;
Fly proof automatic closing doors ;
Floors made of an impermeable
material;

A platform for washing, cleaning
and cutting vegetables;

An electric kneader for preparing
paste out of atta prior to madking
chapattis; _
Chapatti making machines / mixers
and grinderé;

Adequate number of taps inside the

‘kitchen;

LPG and hotplates;

Container made of stainless steel to
keep the cooked food not prior to
being served;

Cooking-& serving utensil to be
made of stainless steel.

6.6. RIGHT TO WATER.
Whether sufficient, clean and purified

drinking water is supplied in the jail

Source of water

Whether periodical cleaning of water

storage tanks are done.

Whether sufficient watcr supply is

provided in toilets and for bathing and

Cleaning of colths purpose.

A\

No

Yes

No

Yes

Yes:

No

No

Yes

Yes

Yes
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.| General cleaning around source of water.
' 6.7. RIGHT TO SANITATION

- Does every barrack use for sleeping have . @/ e @ arex ve vy @ ow

! sqfficient number of WCs, urinal and ETFTER &1 30T 8 |

washing places at the ratio of 1 unit for every

10 prisoners?

Aé're the latrines of sanitary type with No
arrangements for flushing?

Is it ensured that the toilets are placesonin ~ Yes
impermeable basis, higher than the

Shrroundihg ground and are so built that the

s;un’s rays can casily enter the latrines and

: tha’t rainwater 1s kept out?

Is it ensured that the latrines are so designed

Yes
that all encreta and wash materials get info
ﬁeceptacles without foiling the sites?

Have the inside walls of the latrine been f1tted v
es

\!7§r1th glazed veramic tiled upto a height on oe
n‘”xetre from the follr level as far as possible.

6.8. RIGHT TO PERSONAL HYGINE
%Does the prison provide covered cobicles for YES‘
bathmg@ one for every 10 bathing prisoners
;with proper arrangement to ensure privacy?’
‘ is it ensure that every prisoner takes bath as
frqyently as necessary for better personal Yes
hygienc accordmg fo chmatlc conditions?
Is it ensured that every prisoner washes his Yes
iclothing at least once a week? If o, have you
. ensurd that use of necessary washmg
’matel ials (bOdp washing powder, detergent
C’[C-) has been authorized for both male &

female prisoners?

\2
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Is there 2 mechanized laundry wash items of

clothing and bedding at the timer of return of N© mechanized laundry
these items to the clothing store?

6.9. RI(;;_HT TO CLOTHING:

The model Prison manual provides this right  zfeg gRt oy ToreT St Ageret 1951 B
and the manner of exercise of this right both  srar wys &3 s& &1 The mode!
for the convictes as well as UTPs. Prison manual =] =&t g8 2|
Is it ensured that these provisions are being |
- complied with?

6.10. RIGHT TO HEALTH & MEDICAL CARE.

- The model prison manual provides this

right and the manner of exercise of this right

both for the convictes as well as UTPs.

Is hospital accommodation available on the ~ No
scale of 5% of the daily average of the inmate
population? |

Is the iocation of the hospital sufficiently

away from the barracks? ~ Yes
~ Is there a hospital Kitchen with arrangement

for proper upkeep and maintenance? No
Is there a hospital that ailing prisoners who

have been admitted to the prison hospital get  Yes
their diet (including milk) according to

approved scales?
Are Samles being‘sent to approved

laboratories for test? Yes
If 50 at what intervals & with what findings?

What preventive and corrective measures  Yes
been taken to ensure that water is free from
impurities & is free from impurities & is

potable. ,

7. DETAILS OF PATIENTS AT THE PRISON

\3
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HOSPITAL & FACILITIES BEING PROVIDED

: TO THEM, 01 Male Nurse Grade-II are Posted. 01
No. of doctors-01, Male Nurse Grade-1 & 01 Lab
01Men Women Technician Attechment By Govt.
No. of para-medical personnel o Hospital.

Da,11y average of O. P. D No. of beds Avallablhty Adequate
| -of medicines-Adequate/lnadequate _

Visits by specialists Isolation /segregation of  Yes
pahents suffermg from infectious diseases.

No of prisoners suffermg from T. B. 03

No of prisoners suffering from HIV/AIDS Nil
Azrangements for detection and prevention of W R T waw m 21 @1 it

| P RN B
HIV/AIDS
'Are instructions about medical examination Yes
of every prisoncr on admlssmn being
followed'?
Ambulance service
; A Yes

No of pnsoners suffermg from other chronic 03 chronic disease like heart. No

dlsea 1 : : : :
> like heart, cancer irreversible kidney cancer irreversible kidney failure, ctc

faﬂure, cardio respiratory, leprosy etc. and. T TR 5 B PR o
gfietails'of their treatments. IO W IUERIG T B A9 P Ad B GR

L . . : 5 ST &1 gy f&ur srar 2w
ng de-addiction and counseling services T W AR S o) s

: ’ , fa o 21

8. MENTAL ILLNESS:. ‘ '

How many mentally ill persons have been 20 Prisoners mentally ill, wHififecis
detained in the jail and for what duration? &1 HE # U IR oiet Y SuRed B’
: , _ o AR AT BT FAT SIAT HRRAT
How many times the IG of Prisons has visited gy 3

them Ii/s'89( 1 )'of Mental Health Act 877
‘What are the main observations? How many
: !‘times' these persons have been visited by

- ‘Psychiatrist or where a Psychiatrist is not

\y



available by empowered by the State
Government u/s 39 _

a medi}:al Officer (4) of Mental Health Act,
19877

9. CHILDREN STAYING WITH MOTHERS
(CONVICTS).

What '

checks & safeguards are being observed to
promote health, safety, education, nutrition,
immunization of children in 0-6 age group
while allowing them stay with their mothers
to (congvicts) in'terms of the directions of the
Supreme Court in R. D. Upadhyay vrs State of
Andhra Pradesh & others, WP No. 559 of
1994 with Criminal Appeal No. 69 of 2000 -
decided on 17/11/2000.

10. INSTITUTIONAL TREATMENT,
Classification '

Institutionial routine

Education Vocational"training and work
Spiritual development Qrganized recreation
Rehabiiitation assistance

Canteen facilities

11. DAILY WAGES PRESCRIBED BOTH TIME

- RATE AND PIECE RATE FOR

: Traine¢s
Semi skilled workers
Skilled workers

Mean and mode of payment of wages

12. CONDITIONS OF UNDERTRIALS.
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Nil

21 Prisoners Semi skilled workers

No
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i#
|‘ .
Detention period as on 31-05-2019

 (fotal-205 UTPS).

Upto 3 month
3 6 months

;. 6‘ 12 months
-}'1-2 years

2-3 years

13-5 years

Above 5 years
| |

P
prisoners?

;
'No. of under trials granted bail but unable to

seek release because of failure to arrange

L
sureties

‘underttials for court appearance?

' Holdmg of Lok Adalats in Jail premises
. 13. CUSTODIAL DEATH,
o !;ANNUAL STAEMENT OF DEATHS FOR LAST 3 YEARS

] Year Total deaths No. of Natural
2016 ! Nil Nil
' 2017 02 01
. 2018 . 01 01

. Annual statement of éscape from the
" Prisonsescorts for the last 3 years.

' Have these deaths been investigated? If so

~ what are the findings & general observations?
" What checks & safeguards have been adopted

| to prevent suicides of pI‘lSOHGI‘S7
l;

14. WOMEN PRISONERS.

I

Are under trials kept separate from Convicted

:Is there any problem of providing escorts to

Page 10 0f 12

Men Women
s 01
33 o1
29 01
21 02
21 00
18 00
01 00

Yes

No re;:ords available in this office.

No

Yes

Unnatural Remarks
Nil _—
01 —-
Nil _—
Nil
aﬂaﬁﬂaﬁwmﬁg@wﬁﬁ
wfSrere g1 Sigeur far o &1
&) GRT TR TR @Y HeAl AT B 39D

o TH—aay 4R Seie eied fdar
TTER ST AT & I 4 e &
IRG wes! gy far W 2
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~ Sanctioned capacity 20
Actual strength ' " 05 Female Prisoners |
Detail of staff | 07 Female (O1 Head Warder+06
| Warders )
No. of children with women - OlFemale Prisoner
Prisonqrs and their age-group Are women No

prisoners kept in separate accommodation?

Facilities for special cgire, education and Yes, #fgen dfkat @ B 5wl 37 W&,
recreation of young children staying with %‘?ﬁ v anf& = gfden sucrer A
I

WOmen prisoners.

General comments on health facilities for .

women prisoners and children staying with Te. & R 2| Ande wier 48 ard

them will special mention of availabilityor ~ ®REE W el 987 8| afkan ezl &
' Fed] 7Y @R THEY & UMW HRAEE W

FHEA W B | ke At @ vl @

* hospital and inoculation programme for the  fafdear fen &1 ot eam v omar &1

children. _

Facilities of vocational training for women | gwge wfeen ¥4l @) fiend o wed &
prisoners. e Suere HRr W.%'

No. of women prisoners suffering from T. B.

otherwise of a separate female ward in prison

Nil .
and psychiatric problems
15. BASIC AMENITIES. | ;
Letters (receiving, dispatchin PRITE ¥ d5 TP B BT TAAR WG
,_(_ . & GI5P 8 FE T Wor @1 giaer € Al 2 | uErER
and distribution system Feed back by the T B G W BT RS wuRer

senior officers and records maintained in this STaT & | ¥zl @) orer el @ U‘Wm\ﬁ
: . . HaT U R foifle IR S9! el @

regard, if any Whether prisoners rights has o 3 e aearar sman 2

been displayed in the prison

16) INTERVIEWS OF THE PRISONERS

16.1 INTERVIEWS OF THE PRISONERS BY

JAIL I DISTRICT OFFICIALS
Mean and mode of interview Details of Ser ¥ Pree 40t @) 9T TReET G
redressal of complaints, if any : 7 sl @ qeeE F BT ARBR i T
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16 2 SYSTEM OF INTERVIEWS WITH FAMILY

DIJIEMBERS "AND LAWYERS

What is the procedure which is in vogue for

grant_ of such interviews?

|'THE LAST ONE, YEARBY,
Judicial authorities .
iNon—Jﬁdicial authorities

ACTIVISTS IN PRISON ACTIVITIES

LHOW many such requests on an average are .

7. NO. OF VISITS /INSPECTIONS DURING,

18. INVOLVEMENT OF NGOS AND SOCIAL

~ [ 18.1 FUCTIONING OF BOARD OF VISITORS. .

- When was the Board of visitors last
- constituted?.

, the BOV?

* Are the observations recorded by the BOV

" What is the frequency of visits of the Jail by. -

~ soon after visit? What is the current status of

+ compliance with fhesc observations?

ST — e o o L.

19. GENERAL REMARKS.
On the functioning of -the Prison
Administralion, problems grievances and

suggestions for improvement.
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